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In pursuance of c!ause (3) of ar‘ucle 348 of the Consnrunon of lndna .the. followmg translation
in English of the Bombay Vl]lage Panchayats and \daharashtra Zl]la Panshads and Parichayat Samitis
(Second Amendment) Act, 2010 ( Mah. Act. No XXX]H of 201 0) is hereby pubhshed under the authority
of the Governor. '

By order and in 1he name of-the ‘Governot of Maharashtra,
. R HBPATEL

) Secretary to Govemment,
Law and Judlc:ary Department

MAHARASHTRA ACT NO mmr OF 2010

(First Pubhshed, af!er ‘having- received the assent .of the Governor inthe . .
“ Maharashtra Govermmem, Gazette”, on the. 23rd Decemoer 2010):

An Act fu-ther to amend the Bombay Village Panchayats Act, 1958.and
the Mah ardshtra ?1]1a Panshads and Panch ayat Samitis Act, 11‘361

Bom. WIIEREAS, it is éxpendient’ further to-amerid the Bombay- Village

I of Panchayats Act, 1958 and the Maharashtra Zilla Parishads arid Panchayat -

{;’:}? Samitis Act, 1961, for the purposss he"emaﬁu appedring ; it ishere by -
ord. v eparted inthe sucty -first-Yeer of the Reoubhc of India as follows :—

- of .  CHAPTER I
"1962. -
- ' ’ ’ : PRFLIVI\AR‘

1. (1} This Act may- be called the Bombav Vxllage Panchayats Shert title

'and Maharashira Zilla Panshads and Panchayat Samitis {(Second "&nd

Amendment) Act, 2010. . (‘Oin?ne_nce-
ment.

] (2) It shall come intg foree on such date as the State Government may,
- by notification i in the Offi. cial Gaztte 3 ppomt .
T eTE—-R&-% - - . . A{2).
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* CHAPTERII
AMENDMENT TO THE BO“BA\”VILLAGE PANCHAYATS ACT, 1958.

vy
Amendment 2. In section 14 of the Bombay Village Panchayats. Act, 19:)8 in Bom.

of section  gyh_gection: (15 after, ClﬂUSO (I

LofBom. o mely £ # FWEE VVEFEIS 3T S

“(j-5). faﬂsﬁ: su?nﬁaitna chruﬁcat,e sof-the.concerned panchayat,
alongwith- theTedolution of the Gram abha cg;hfymg that,—

L e e )

" “"'"‘"(:) "hé resides in ‘a Housé'own owned by hlmqand Rasa toilet'i m such
2 house 4nd he rcgularly useés siich toilett: or k.

-.n P ) TR e

] “Fe resides i m a house not not owncd by him and hasa toﬂet in’
such house and hé regularly uses 1€ of he has no such toilet but
regularly uses the publi n‘.oxlet':..

LY
-

. 1+ .. Provided-that; nojmember.of a panchayat shall-be disqualified under-
thls cIause, if.he, sub:mts such, .certificate, within ninety days from the
date of commencement of the Bombay Vallage Panchayats and
Maharashtra lela Par:shads and Panchayat Samms 1(Second

Amendment)Act 2010 or _ ,:, N T o
CHAPTER {11
‘ AMEND\AE\'T-»TO ' THE * MAHARASHTRA 1ZILLA PARISHADS AND PANCHAYAT SAMITIS
acT, 1961.

Amendment '3 In sectlon 16 of the Maharashtra Zilla Pamshads and Panchayat Mah.
lgf section Samms Adt, 1961 in. sub-section (1), after clause (0), the following clause ¥ _°f
of Mah. 1962.

V of 1962. shall be mserted namcly —
“(p) hehas failed to submit a certificate of the concerned panchayat,

alongwith a resolution of the Gram Sabha certifying that,—

(i) W4 8sides intahuse’dwned By hit'dhd Had 2oilet in such

house and he regularly uses'such toilet ; or - )
(ii) he resides in a"house not cv&ned" by hitn and has a toilet'in-

:.gltéh housetahd he reg‘ularly uses it for-he- has no"such toilet: but

regularly uses the public toilet: " - ° - C

Provided that; no Councilior shall be disqualified under thisclause;if Mah.
he submits such certificate, within ninety days-from the date.cf
commencement fthe Bombay Village Panchayatsand Maharashira 71118. -2010.
Parishads and-Panchayat Samitis (Second Amendment) Act, 2010 "
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ON BEHALF OF GOVERNMENT PRESTING STATIONERY AND PL-BLIC.»\T]O\ PRUNTED AND PUBLISHED :3% SHRI PARSHURAM - JAGANNATH

. GOSAYI, PRINTED AT GOVERNMMENT CENTRAL PRESS, 21~A] NETAJN SUBHASH ROAD, CHARNI ROAD, MUMPAL 256 655, AND PUBLISHED AT -

DIRECTORATE OF GOVERNMENT PRINT'NG  STATIONERY A\D pu 'BLICAI’IO i, \E"MI SUBHASH RQAD, CHARNI ROAD. \HJMBM 403 s,
EDITCR : SHRI PARSHURAM JAGANNATH GOSAVI

t: . L)

4);the following clause shall be inserted, “91 Q"f
.
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ERRATUM

In the English translation of the Bombay Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment)
Act, 2010 (Mah. Act No. XXXIII of 2010), published in the Maharashtra
Government Gazette, Part VIII, Extraordinary No. 96, dated the 23rd December
2010, at pages 1-2, on page 2,—

(a) in line 3, for “ 1958 in ” read “ 1958, in ",
(b) against line 15, in the margin, read “ Mah. XXXIII of 2010.";
(c} in line 31, for “ Provided that ” read “ Provided that, "

(®)
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ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED
AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJ] SUBHASH ROAD, CHARNI ROAD,
MUMBA® 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL



